
6~ i9Bd-j Industrial Disputes (Amendment and &I 
Miscemneous Provisions 

THE INDUSTRIAL DISPUTES (AMENDMENT AND 
MISCELLANEOUS PROVISIONS) ACT, 1956 

ACT No. 36 OF 1956 
a [28th August, 19,561 

An Act further to amend ihe Illdustrial Disputes.Act, 1947 and 
the Industrial Employment (Standing Orders) Act, 19445 
and to repeal the Ind~tstrial Disputes (Appellate Tribu- 
nal) Act, 1950. 

Be it enacted by Parliament in the Seventh Year of the Republic :$pt 22 
of India as follows:- mencement. 

1. (1) This Act may be called the Industrial Disputes (Amend- 
ment and Miscellaneous Provisions) Act, 1956. 

(2) I t  shall come into force on such Idate or dates as the Central 
Government may, by notification in the Official Gazette, appoint 
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\~a t iona l  Industrial Tribunal and includes an arbitration . 
under section 10A;"; 

(bb), for the words "Imperial Bank of India", 
Bank ofc India and the Reserve Bank of India" 

(kk), the following clause shall be inserted, , 
. 

namely : - 
Court' means a Labour Court conslituted 

following clause shall be inserted, 
namely: - 

means a National Industrial 

shall be substituted, 
namely: - 

"(p) 'settlement' arrived at in the 
course of includes a wriiten 

arrived; at 

ciliation officer;"; 

(f) in clause (r), for the words Act", the words, 
figure and letter "under section 7A" ; 

(g) for, clause (s), the following be substitut$d, 1 
namely: - - I 

"(s) 'workman' means any person (i 
tice) employed in any industry to do any 

i manual, supervisory, technical or clerica 
reward, whether the terms of employ 
implied, and for the purposes of any pro 
Act in relation to an industrial dispute, 
person who has been dismissed, dischar 
connection with, or as a consequence o 
whose dismissal, discharge or retrenchment has le 
dispute, but does not include any such person- 

(i) who is subject to the Army Act, 1950, or h e 46 cf 1950. 
Air F'orce Act, 1950, or the ~ a v y  (Discipline) Ac 45 of 1950. 
1934; or P \ 3 4  1934. 
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k" 
(ii) who is empToyed i~n the police service or ds an 

r oflicer or other employee of a prison; or b: 
(iii) who is employed mainly in a managerial or 

capacity; or 

(iv) who, being employed in a supervisory capacity, 
exceeding five hundred rupees per mewem 
either by the nature of the duties attached 
or by reason of the powers vested in him, 

of a managerial nature.". 

I 

I 

I 

($4. Fors-section '7 sections shall z"J;2$42- 
tion8 for 
section 7. 

notification in Labour 
Cowts. 

I .  . 

I 

(2) A Labour Court of one person only to be 
appointed by the 

I i 
appointment as the I 

b, (a) he has held any ir, India for not less 
than seven years; or 

(b) he has been the presiding o cer of a Labour Court 
constituted under any Provinc;al Ac or State Act for not 
less than five years. 

"7A. ( I )  The appropriate Government m , by notification Tzibpnals. 
in the Official Gazette, constitute one or more ndustrial Tribu- 
nals for the adjudication ~ f~ indus t r i a l  disputes relating to any 
matter, whether specified in the Second Schedul or the Third 
Schedule. .I \ . . 

(2) A Tribunal shall consist of one person 
appointed by the appropriate Government. 

(3) A person shall not be qualified for appointment 
,pzesiding officer of a Tribunal unless- 

(a) he is, or has been, a Judge of a High Court; or \ 
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( b )  he has he.1.d the ofice af.the Chairman o r  any other 
of the Labour Appellate Tribunal constituted under 

(Appellate Tribunal) Act, 1950; or of 48 of ' 9 5 O -  

for a period of not less than two years. 

Goverr'ment may, if it so thinks fit. 
assessors to advise the Tribunal in the 

National 
TI ibunzls. Government may, by notification in 

one or more National Industrial 
of industrial disputes which, in 

involve questions of 
that industrial 

are likely to be 

(2) A National bribunal shall consist of one person only to 
be appointed by the h n t r a l  Government. 

(3) A person shall ot be qualified for appointment as the 
presiding officer of a N k -ional Tribunal unless- 

(a) he is, or has $en, a judge of a High Court; or 

(b) he has held of the Chairman or any other 
member of the Tribunal constituted 
under the Tribunal) Act, 

48 of 1950 

(4) The Central Government if it so thinks fit, appoint 
two persons as assessors to National Tribunal in the 
proceeding before it. : 

Disqualifica- 
tions for 7C. No person shall be appointed in, the office 
the presid- of the presiding officer of a Labour 
ing Tribunal, if- 
of L.abour 
Courts, Tri- 
bunals and (a) he is not an 
National 
Tribunals. (b) he has 

,A 
Substitution 5. For section 8 and section 9 of the 

L C  of newsec- 
tions for sections shall be substituted, namely:- 
sections 8 
and 9. 

Filling. of "8. If, for any reason a 
vacancle ;. absence) occurs in the office 

Court, Tribunal or National 
Chairman or any other 
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Tribunal, the Central Government and in any 
Government, shall appoint anotiller' 

the provisions of this Act to fiEl the - 

may be continued ljefore the Labour 
Board or Court, as the case 

'j vacancy is filled. 

ot of the f$:ZOn'f 
any person as the Chairman or ,tituting 
Court or as the presiding officer etc. 

Tribunal shall be called 
proceeding before any 

in any manner on 
in, or defect 

(2) No settlemen arrived at in the course of a conciliation 
proceeding shall be in alid by reason only of the fact that 
such settlement was ar ived at after the expiry of the period 
referred to in sub-section ( 6 )  of section 12 or sub-section (5) of 
section 13, as the case \ ma be. 

(3) Where the report settlement arrived at in the 
course of conciliation a Board is signed by 
the Chairman and all of the Board, no such 
settlement shall be only of the casual or 
unforeseen absence (including the 
Chairman) of the the proceeding." 

6. After section 9 of the principal the following shall be :;fkptkf 
inserted, namely: - IIA. 

9A. No employer, who proposes to change in f:;4gs 
the conditions of service applicable to 
of any matter specified in the 
such change,- 

(a) without giving to the workmen likely 
by such change a notice in the prescribed 
nature of the change proposed to be 

(b) within twenty-one days of giving such noti 'g 
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shall be required for effec$ing.any 
. . . ? ,  

(a) where the change is effected in pursuance' of - any 
award or decision of the Appellate Tribunal 

under the Industrial Disputes (Appellate Tribu- 48 of 

workmen likely to be affected by the 
to whom the Fundamental and Supple- 

Services (Classification, Con+rol and 
Services (Temporary Service) Rules, 

Civil Servi'ce Regulations, Civilians 
(Classification, Control and Appeal) 
Railway Establishment Code or any 

be notified in this behalf 
in the Official Gazette, 

Power of 9B. Where the a rnment is of opinion that the 
Government 
to exempt. application of the p on 9A to any class of indus- 

trial establishments f workmen employed in any 
industrial establish ployers in relation thereto 
so prejudicially th may cause serious reper- 

d that public interest so 
ay, by notification in the 
ons of the said section 

to such conditions as 
that class of industrial 
men employed in any 

industrial establishment." 

Amendment 7. In sectid; 10 of the principal Act, 
ol' section 10. 

(a) in sub-section (I) ,- 
(i) for clause (c), the shall be substi- 

tuted, namely: - 

"(c) refer the dispute or any 
be connected with, or relevant to, 
relates to any matter 
Schedule, to a Labour 

, ( d )  refer the dispute or any 
I connected with, or relevant to, 

relates to any matter 
Schedule or the Third 
adjudication: : - ,  

Bep. by Aat / s y f  1980 0 --3> 



Provided that where the dispute relates to any 
matter specified in. the Third Schedule aad.is not likely 
to affect more than one hundred w~Pkme% ,the appro- 
priate Government map, if j t  so thinks fit, make the 
reference to a Labour Court under clause (c)."; 

in the proviso, for the words "Provided that", the 
further that" shall be substituted; 

(b) afte sub-section (I), the following sub-section shall be 
inserted, nam 1y:- a 

Government is of opinion that 

&e interested in, or affected 
should be adjudicated 

Government may, 
in relation 

(c) in sub-section (2) and (3), for. the words "or 
Tribunal", the words or National 
Tribunal" shall be substituted; 

(d) in sub-section (4),-- \ 
(i) for the words "a words "a. Labour 

Court, Tribunal or be substituted; 

(ii) for the words "the the words "the 
Labour Court; or the Tribunal Tribunal, as 
the case may be" shall be 

(e) in sub-section (5), for the word 
"Labour Court, Tribunal or National 

tuted; 

(f) after sub-section (5), the following 
dnserted, namely: - 

"(6) Where any reference has been made u 
section (1A) to a National Tribunal, then 
anything contained in this Act, no Labour 

m.bAait { W % M O  
J 
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nal is pending in a proceeding before -'a 
or Tribunal, the proceeding before the 

d on such reference to the National 

relation to such before the National Tribunal. 

36A to the appropriate in relation to such dis- 

ment but, save as aforesaid as otherwise expressly 

Insertion of 8. In 
new section 
IOA. ing section shall be inserted, namely:- 

Voluntary 
reference of - 
disputes to. 
arbitration. 

to arbitration and the reference shall be to 

6 "6 (2) An arbitration agreement referred to in 
, I 

P shall be in such form and shall be signed by the 
in such manner as may be prescribed. 

f i 3 )  A copy of the arbitration agreement shall be forwar 
to the appropriate Government and the conciliation officer an 
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rnent ssall, ;.6(ithin - fourteen' d&ys from 
of suchi COB, publish the same in the 

The arbitrator or ahitrators shall investigate the 
,-. submit to the appropriate Government the arbitra- 

signed by the arbitrator or all 'the arbitrators, as 
F; 

k so of rsa e Arbitration Act, 1940 shall apply ta 
$' r this section.". 

i rincipal Act,- Amendment 1 of section I I. 
L 
P . ( I ) ,  the following sub-section shall be 

, ? substituted, nam 
rules that may be made in this 
a Board, Court, Labour Court, 

shall follow such procedure 
as the arbitrator or concerned may think 
fit."; 

I i\ ( b )  in sub-section ( 2 ) ,  words "Court or Tribunal", 
the words "or Court or the officer of a Labour Court, 
Tribdnal or National 

i \ 
(c) in sub-section (3),- \ 

2 (i) for the words "and the words "Labour 
i. Court, Tribunal and National shall be substituted; 
1 
$ (ii) for the words "or the words "Labour 
i 
B Court, Tribunal or National shall be substituted; 

(d) to sub-section (4) ,  the following shall be added, 
namely: - 

a 
P "or to be necessary for the 
F implementation of any award or 
t bL imposed on him under this 
E poses,,'the conciliation officer 
/ 5' as are vested in a civil 
8' gC of 1908. cedure, 1908 in respect of 

documents."; 
. . 

.(e) for sub-section (5), the 
substituted, namely: - 

. . "(5) A Court, Labour 
ta the appropriate 



L.baving7 igp,eaial. howyle&lge,..of iitIr,eI~natt,er ugxdeg, i~~ngjdggytion 
$assessor or assessors to advise it i n  the proceed&g.;h,f6re 

9 

sub-section ( 6 )  i and sub-section (7), ]the following 
shall be substituted, namely:- < 

conciliation officers, members of a ~ o a x d  or 
our court, Tribunal- 

be public servants 
of section 21 of the Indian Penal Code. 4s of 1650 

ade under this Act, the costs 
ding before a Labour Court, 

Labour Court, ional Tribunal, as the case 
determine by and to whorh 

subject to what conditions, if any, 
such costs are to b give all necessary, directions 

such costs may, on applica- 
overnment by the person 

(g) in sub-section (8), for "Tribunal", the words 
"Labour Court, Tribunal or shall be substi- 
tuted. 

nmcnd,.,lent 10. In section 12 of tke principal 
of section 12. 

(a) in sub-section @), for Tribunal", the 
words "Labour Court, Tribunal .shall be 
substituted; 

( b )  to sub-section (6), the following 
namely:- 

"Provided that the time for the 
may be ektended by such peribd as 
writing by all the parties to the dispute.". 

Ameadmel't 11. Jri sub-section (4) of section 13 of the principal Act, of section 13. 

Tribunal" shall be substituted, 
Wdrd '6Tribunal", the ,words "Labour,:Court, Trlbunal or 
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I ,  

15, section 16, section 17 and section 17A of the Substitution of new 
"L following sections shall be substituted, namely:- seaion, for 

sections 15, 
16, 17 and 
I ~ A .  

"15. Where an .industrial dispute has been referred to a D u t i e ~ ~ ~ ~ ~ ~  
of Tribunal or National Tribunal for adjudication, Courts,Tri- 

proceedings expeditiously and shall, as soon as $;$ind 
on the conclusion thereof, submit its award to Tribunals. 

16. ( The report of a Board or Court shall be in writing Form af 
and shall e signed by all the members of the Board or Court, Gp$;, Or 

as the case ay be: 

Provided that nothing in this section shall be deemed' to 
prevent any ember of the Board or Court from recording any 
minute of diss *t from a report or from any recommendation 
made therein. \ 

of a Labour Court or Tribunal or National 
and shall be signed by its presiding 

officer. 
ourt together with any Publication 

minute of dissent therdwith, every arbitration award 
and every award bunal or National Tri- 
bunal shall, within a s from the date of its 
receipt by the appro 
manner as the ap 

called in question by any co any ma,nner whatsoever. 

Provided that- - 
(a) if the appropriate 

case where the award has 
Tribunal in relation to an - 
a party; or 

( b )  if. the Central Government is of 
'where the award has been given by a 

that it will be inexpedient on public grounds 
economy or social justice to give effect to the 
of the award, the appropriate Goverqment, or 

1512 El;. of &aw.-8! 4 . . . 
-, 8 - 6  
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Government may, by notification in the Official ' 

that the award shall not become enforceable on 
said period of thirty days. 

declaration has been .made in refation to an 
roviso to sub-se6tion (I), tk$ appropriate 

or the Central Government may,; within ninety 
e date of publication of the award under section 1'7, 

tine; or modifying the award, and shall, 
opportunity, lay the award together with 
efore the Legislature of the State, if the I 

y a State Government, or before Parlia- 
been made by the Central Government. 1 

. (3) Where ward as rejected or modified by an order 
' made under su efore. the Legislature of a 

State or before ent, such ayard shall become enforce- 
teen days firom the date on which it is 

b-section (2)' is rnade in 
roviso. to sub-section ( I ) ,  
the expiry of the periad 

cti0.n (1) and sub- 
award, the award 
h date -as may bg 

d, it shad come 
omes enforceable 

case may be,'! 

Amendment 13. Section 18 of the principal Act be re-numbered as sub- af section 181 
section (3) thereof and in that section,- 

(a) the following sub-sections shdl  namely: - 
"(1) A settlement arrived 

the employer and workman 
of conciliation proceeding 
the agreement. 

/ 

(2) An e~bitration award whiclh has b&me enfo~ceable 
shall be binding on the parties to the agree 
red the dispute to arbitration."; 

( b )  in sub-section (3) as so re-numbered,- \ 
(2) after the words "an award", the words "o a Labour 

C ~ u r t ,  Tribunal Na,tional Tribunal" shall be i serted; 
-- . - . a 

, 
-- 





5n section 21 66 .the primip.aI,Act,- 
of section 
21. (a) for the wbrds "or Tribunal" occurring for the first time, 

"Labour Court, Tribunal, National Tribunal or an 
shall be substituted; 

the words "or Tribunal" occurring for the second 
the words "Labour Court, Tribunal, National 

shall be substituted: 
r the words "Court or Tribunal" occurring for the' 

words "or Court or the presiding officer of the 
or Natcwal Tribunal or the arbitrator" 

Amendment B7. In clause of section 23 of the prihcipal Act, for the 
Of secti0n23. words "a the words "a Labour /"Court, Tribunal or 

be substituted. sK 

Amendment 18. ~n sub-section 2)  of section 24 of jhe principal ~ c t ,  for the 
of section 24. words "or Tribunal", t words "Labour $ourt, Tribunal or National k 'Tribunal" shall be substi uted. .. cz . - 

Omission 19. Section 251 of the ~ct".shall be omitted. 
I 

bf section 1 
251. 

20. For section 29 of Act, ' the following section I 
Substitution 1 
of new eec- shag be substituted, namely : 
tio~i for sec- I 

tion 29. I 

Penalty "29. Any person w ch of any term of any 
' for breach settlement or award, wh him under this Act, 
of settlement 
or award. shall be punishable wit r a term which may 

extend to six months, o both, and the Court 
trying the offence, if i t  fines the r, may direct that the 
whole or any part, of t him shall be paid, 
by way of compensatio , in its opinion, has . 
been injured by $wh breach." 

1 5 Substitution 21. For section ,83 of the principal ~ c t ,  following section 
of new sec- 

P tion for set. shall be substitute'd, namely:- 
tion 33. 

Conditions 
of service, 
etc., to 
remain 
unchanged 
under cer- 
tain ar- 

' cumstanc68 
during 
pendency 
of pro- 
ceedings. 

"33. (1) During the pendency of any co ciliaction proceed- 
ing before a conciliation officer or a Board o of any proceeb- 
ing before a LaBour Court or Tribunal or Nati a1 Tribunal in 
respect of an industrial dispute, no employer %; s all,- 

(a) in regard to any matter connected 
pute, alter, to the prejudice of the workmen 
such dispute, the conditions of service 
immediately before the commencement 
hg; Qr 
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\ 
(b,) for any misconduct connected with the dispute, 

discharge or punish, whether by dismissal. or otherwise, 
w y  workmen concerned in such dispute, 

with the express permission in Giting of the authority 
which the prockeding is pending. 

During the pendency of any such proceeding in respect 
dustrial dispute, the employer may, in accordance with 

the stan ing orders applicable to a workman concerned in sucIi 
dispute,- . 

(a)\alte& in regard to any rhatter not connected with 
the dispu e, the conditions of service applicatble , to that 
workman 'rhmediately before the commencement of such 
proceeding; b r 

not connected with the dispute, 
by dismissal or otherwise, 

that workman : 

shall be discharged or 
wages for one month and 
employer to the authority 

for approval of the 

(3) Notwithstanding any ing contained in sub-section ( Z ) ,  
no employer shall, during th pendency sf any such! proceed- 
ing in respect of an industrial ispute, take any action against 
any protected workman concern \ in such dispute- 

(a) by alte~ing, to the of such protected 
workman, the conditions of to him im- 
mediately before the 
or 

( b )  by discharging or by dismissal 
or otherwise, such 

save with the express permission in writi the authority 
b,efore which the proceeding is pending. 

a 

Explanation.-For the purposes of this s b- ection, a 'pro- 
tected workman', in relation to an establis ntp means a 
workman who, being an officer of a register trade union 
connected with the establishment, is recognise as such in 
accordance with rules made in this behalf. Y 

(4) In every establishment, the number of work 
~ecognised as protected workmen for the 
tion (3) shall be one per cent. of the total number of 

\ 
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o a minimum number of five prG 
ximum number of one -hundred 

workmen and for the aforesaid purpose, the appro- 
ke rules providing for the distribu- 

protected workmen among various trade unions, if 
ishment and the manner in 

chosen and recognised as protected 

makes an application to a concilia- 
ourt, Tribunal or National Tri- 

vim to sub-section (2) for approval of the 
ority concerned. shall, without 

delay, hear such tion and pass, as expeditiously as pos- 
sible, such order ion thereto as it deems fit.". 

al Act, for the word "Tribunal" 
our Court, Tribunal or National 

i 

Insertion of 23. After secti'on 33A of the Act, the following sections 
. , new Secu:ti ~1x111 be inserted, namely:- 

33B 
33c. 

Power to 
transfer cer- 
fain proceed- 
ings. 

"33B. (I) The appropriate ment may, by order in 
writing and for reasons to be therein, withdraw any 
proceeding under this Act pe Labour Court, 
Tribunal, or National Tribunal and same to another 
Labour Court, Tribunal or Nationa as the case may 
be, for the disposal of the p e Labour Court, 
Tribunal or National Tribuna proceeding is so 
transferred may, subject to in the order of 
transfer, proceed either de stage a t  -which 
it was so transferred: 

\ 

I : Provided that where a proceeding under se tion 33 or see- 
( 

tion 33A is pending before a Tribunal or Nationa \ Tribunal, the 
I proceeding may also be transferred to a Labour Ckyrt. 

(2) Without prejudice to the provisions of 
any Tribunal or National Tribunal, if so authorised by the 
appropriate Government, may transfer any proceedin under 
section 33 or section 33A pending before it to any one 4 f the 
Labour Courts specified for the disposal of such procee&ngs 
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< 
by the appropriate Government by notification in the Official 

s " and the, Labour Court to which the proceeding is so 
shall dispose of the same. 

a workman from an Recovery of 
money due settlement or an award or under the provi- fro, ,, ,,, 

the workman may, without prejudice to player. 

make an application to the appro- 
of the money due to him, 

is satisfied that any money 
that amount to the 

the same in the same 

entitled to receive from the em- 
capable of being computed in 

ount at which such benefit should be 
rules that may be made under 

such Labour Court as may be speci- 
fied in this behalf appropriate Government, and the 

be recovered as provided for iq 
sub-section (1). 

(3) For the purposes of the money. value of a 
benefit, the ~ a b o u r  Court m it so thinks fit, appoiilt a 
commissioner who shall, aft ch evidence as may be 
necessary, submit a report t Court and the Lzbour 
Court shall determine the considering the report 
of the commissioner and o nces of the case." 

24. In sub-section (4) of section 36 of the rincipal Act,- / 
Amendment 
of sectior, 36. 

(a) for the words %efore a Tribunal' the words "before a 
Labour Court, Tribunal or Nartional Tribu al" shall be substi- 
tuted; 

(b )  for the words "with the leave of 
words "with the leave of the 
National Tribunal, as the caseXmay be" 

25. After section 36 of the principal Act- the follo g section Insertion t of new 
shall be inserted, namely: section 36A. 

"36A. (1 )  If, in the opinion of the appropriate Gove \ye ment, my e difi- 

any difficulty or doubt arises as to the interpretation o any culties. 
provision of an award or settlement, it may refer the que tion 
to such Labour Court Tribunal or National Tribunal as it 
%think fit. 

*;-:<* :. , 
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2) The Labour Court, Tribunal or National Tribunal tb ' 
such questian is referred shall, after giving the parties 

an op rtunity of being heard, decide such question and its 
decisio shall be final and binding on all such parties." . 

of section 38, 
- - 

the words "and Tribunals", the 1 

and National Tribunals" I 
I 

I 
(a), the following clauses shall be I 

''(a") thF of arbitration agreement, the man- 
ner in which 1 ay be signed by the parties, the powers 

I 
I 
! 

of the arbitrat r named in the arbitration agreement , 
i 

and the procedu e to be followed by him; 

of assessors in proceedings 
E 

1 
! under this. Act;"; I ! 

(iii) in clause (c), words "Boards and Tribu- 
nals", the words "and and presiding officers of 
Labour Courts, Tribunals" shall be 
sgbstituted; 

(iv) in clause (d) and the words °or 
Tribunal:', the words or National 
Tribunal7' shall be substituted; 

(b) after sub-section 
inserted, namely: - 

" ( 4 )  All rules made under ,this 
possible after they are made, be 
Legislature or, where the 
Central Government, before 

Substitution 27, For section 39 of the principal Act, the Sogo of new sec- 
tion for sec- shall be substituted, namely :- ,- 
tion 39. 

Delegation "39. The appropriate Governmeqt may, 
of powers, the Official Gazette, direct that any power 

under this Act QT rules made thereunder shall, 
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and subject tb such bonditi~ns, if any, as may be 
the direction, be exercisable also,-- J x 

(a) where the appropriate Government is the Central 
to the 

to the State Government, as 
specified in the notification; and 

Government is a State 
subordinate to the 
the notification." 

28. After the principal Act, the following secTion I~~~~~~~~~ of 
new sec- 
tion 40. 

overnment may, by notification in the Power of 
Official Gazette, a alter or amend the Second Schedule or $21":~~~~ 
the Third Schedule a any such notification being issued, the to amend the 

I i 
Second Schedule chedule, as the case may be, shall z$$d$g'", 
'be deemed to be amen rdingly and every such notification dules. 
shall, as soon as poss r i t  is issued, be laid before both 
Houses of Parliament.". 

29. For the Schedule to the pri ct, the following shall be substitution 
substituted, namely: - 

of Schedules new 
for the 
Schedule. 

[See section 2(n) (vi k 
Industries which may be declared to 

sub-clause (vi) of 

1. Transport (other than 
or goods, hy land, water or air. 

2. Banking. 

3. Cement. ' 

4. Coal. 
5. Cotton textiles. 

6. Foodstuffs. /- 
7. Iron and ~tee:. 
8. Defence establishments. 

J 8. Service in hospitals and dispensaries. 

10. Fire Brigade service. 
1512 M. of Law-82, - . r r *  

bp.ByAot  f l l W 0  ' 

\ 
* \  
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THE SECOND *SCHEDULE 

(See section 7) 

\ ~ a t t e r s  within the  jurisdiction of Labour Courts 

or legality of an order -passed by an employer 

of standing orders; 
including reinstatement of, 

- - - THE THIRD SCHEDULE \ (See  section VA) 
Matters within thf jurisdiction of Industrial Tribunals 

1. Wages, including th 
2. Compensatory and 
3. Hours of work and 
4. Leave with wages 
5. Bonus, profit shari 
6. Shift working 0th 

orders; I 
7. Classification by grades; 
8. Rules of discipline; 
9. Rationalisation; 

10. Retrenchment of 
11. Any other matter 

THE FOURTH 

(See section'9~) 

Conditions of service for change of which is t o  be given 

1. Wages, including the period and mode 

2. Contribution paid, or payable, by the 
vident fund or pension fund or for the benefit 
any law for the time being in force; 

3. Compensatory and other allowances; -\ 
4. Hours of work and rest intervals; 

, , \-- 
5. Leave with wages and holidays; \ ' a  
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standardfiation or improvement of plant 
to lead to retrenchment of workmen; 

30. If, immediate16 before the commencement of this Act, there Savings as 

is pending any proceeding in relation to an industrial dispute before P;~T:-*- 

14 of 1947. 
a Tribunal constituted dpder the Industrial Disputes Act, 1947, as in ding before 
force before such commdncement, the dispute may be adjudicated 
and the proceeding disposTd of by that Tribunal after such com- 
mencement, as if this Act had not been passed. 

'\. 
31. (1) If, immediately bbjore the commencement of this Act, ~ c t n o t  to I 

there is in force in any State any Provincial Act or State Act relat- g::$&sa * 

ing to  the settlement or adjudl~ation of disputes, the operation of 
such an Act in that State in relastion to matters covered by that 

14 ofI94,. Act shall not be affected by the\~ndustrial Disputes Act, 1947 as 
amended by this Act. i 

(2) For the removal of doubts it it hereby declared that nothing 
in this section shall be deemed to pr6ylude the Central Government 
or the National Tribunal from exercisi@g any powers conferred on 
i t  by the Industrial Disputes Act, 1947 amended by this Act. I +> /Y - 

20 of 1946. ent 
20 < 

skilled or - unskille 
cal work for hire 
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f 

. *  (ii) who is employed in the police service or as an, 
or other employee, of a prison; or 

(iii) who is employed mainly in a managerial or 
I .  

capacity; or k 
1 ,. a supervisory capacity, 

rupees per mensem 

g 
the nature of the duties attached 

I of the powers vested in him, 
j> 
L nature;"; 

for the words "shall not be the function", the 
function" shall be substituted; 

(c) in section (2), the following sub-section 
shall be 

of sub-section ( I ) ,  an 
the Certifying Officer to 
and such application 

of the standing orders in 
proposed to be 

to be made 

application."; 

(d) after section 13, the sections shall be inserted, 
namely : -- w 

Interpreta- 
tion, etc., of 
standing E 1, orders. 

- 
% 

apply to cer- 
b rain indus- 

trial estab- 
lishments. 

I ' 
1 i 

t 

"13A. If any question arises 
pretation of a standing order 
employer or workman may ref 
the Labour Courts constituJed 
Act, 1947, and specified for th 
by the appropriate Governmen 
Gazette, and the Labour Cou 
referred shall, after giving t opportunity of 
being heard, decide the ques 
final and binding on the parties. 

13B. Nothing in this Act shall apply 
establishment in so far as the-workmen 
aTe persons to whom the F 
Rules, Civil Services (Classification, Control 
Rules, Civil Services (Te 
Leave Rules, Civil Servic I 

Service (Classification, ,C 
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33. ( 1 )  The Industrial Disputes (Appellate Tribunal) Act, 1950 is Repealof 
hereby repealed. Act 48 of 

1950 and 
savlng. 

(2) Notwithstancling such repeal- 
(a) if, imme'aiately before the commencement of this section, 

there is any appeal or other proceeding pending before the 
Appellate Tribunal constituted uncler the said Act, the appeal 
or other .proceeding shall be decided and disposed of by the 
Appellate Tribunal as if the said Act had not been repealed by 
this Act; 

(b) the provisions of sections 22, 23, 23A of the said Act 
shall, in relation to any proceeding pending before the Appellate ~ 

Tribunal, be deemed to be continuing in force; 
I ( c )  any proceecting transferred to an industrial tribunal under. 

section 23A shall' be disposed of under the provisions of the 
Industrial Disputes Act, 1947, 14 of 1947. 

and save as aforesaid, no appeal or other proceeding shall be enter- 
tained by the Appellate Tribunal after the commencement of this 
section, and every decision or order of, the Appellate Tribunal, pro- 

\ nounced or made, before or after the commencement of this section, 
shall be enforced in accordance with the provisions of the said Act. 

THE STATES REORGANISATION ACT, 1956 J'P - ' 

a ACT NO. 37 OF 1956 I/.'..)/ 4' . 
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